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This public announcement (�Public Announcement�) is made in relation to the buy-back of fully 
paid-up equity shares having a face value of  1/- (Rupee One only) each (the �Equity Shares�) 
by Welspun Living Limited (�the Company

as amended (�SEBI Circulars

Buy-Back Regulations
Shareholders�).

OFFER TO BUY-BACK UP TO 1,44,00,000 (ONE CRORE FORTY FOUR LAKHS) FULLY 
PAID-UP EQUITY SHARES HAVING FACE VALUE OF  1/- (RUPEE ONE ONLY) EACH AT A 
PRICE OF 175/- (RUPEES ONE HUNDRED AND SEVENTY FIVE ONLY) (THE �BUY-BACK 
OFFER PRICE�) PER EQUITY SHARE PAYABLE IN CASH ON A PROPORTIONATE BASIS 
FROM ALL THE EQUITY SHAREHOLDERS/BENEFICIAL OWNERS OF EQUITY SHARES OF 
THE COMPANY EXISTING AS ON RECORD DATE THROUGH TENDER OFFER PROCESS 
USING THE STOCK EXCHANGE MECHANISM FOR AN AGGREGATE CONSIDERATION 
OF UP TO  252,00,00,000/- (RUPEES TWO HUNDRED AND FIFTY TWO CRORES ONLY).

1. DETAILS OF THE BUY-BACK OFFER AND THE BUY-BACK OFFER PRICE

Board
(the �Board Meeting Date�) has subject to such approvals of regulatory and/or statutory 

Buy-back �) payable in 
cash for an aggregate amount not exceeding 

Maximum Buy-back Size

Board Approval
Buy-back

Companies Act

(�Share Capital Rules
Management Rules

Listing Regulations

NSE BSE�) (hereinafter 
together referred to as the �Stock Exchanges

and related expenses (�Transaction Cost�).

Record Date Eligible 
Shareholders

Circulars.

 
Buy-back Price�) 

NSE
Limited (�BSE Stock Exchanges

Appropriate Authorities�) as may be necessary and subject to 

be undertaken on a proportionate basis (subject to reservation for small shareholders) 

shareholders �Eligible Shareholders

RBI

that such approvals shall be required to be taken by such non-resident shareholders.

extent of the cash consideration received by them from the Company pursuant to their 

over the Company

2. NECESSITY/RATIONALE FOR BUY-BACK

any manner impair the ability of the Company to pursue growth opportunities or meet 

who can choose to participate and get cash in lieu of equity shares to be accepted 

investment.

3. MAXIMUM NUMBER OF SECURITIES THAT THE COMPANY PROPOSES TO BUY-
BACK

4. MAXIMUM AMOUNT REQUIRED FOR THE BUY-BACK, ITS PERCENTAGE OF THE 
TOTAL PAID-UP CAPITAL AND FREE RESERVES AND SOURCES OF FUNDS FROM 
WHICH BUY-BACK WOULD BE FINANCED

capital and free reserves (including securities premium account) as per the latest audited 

capital and free reserves (including securities premium account) of the Company as at 

Cost) will be sourced out of free reserves (including securities premium account) of the 

5. MAXIMUM PRICE FOR BUY-BACK OF THE EQUITY SHARES AND THE BASIS OF 
ARRIVING AT BUY-BACK OFFER PRICE

Intimation Date�).

and 

6. DETAILS OF HOLDING AND TRANSACTIONS IN THE EQUITY SHARES BY 
PROMOTERS, MEMBERS OF THE PROMOTER GROUP, PERSONS IN CONTROL 
AND DIRECTORS OF PROMOTERS AND MEMBERS OF THE PROMOTER GROUP 
DIRECTORS AND KEY MANAGERIAL PERSONNEL OF THE COMPANY

Sr. 
No.

Name of Shareholder Category No. of 
Equity 

Shares held

% of issued 
Equity Share 

Capital (on fully 
diluted basis)

1

Negligible

Trust

7

Limited
Negligible

Negligible

Total 63,53,49,495 66.24

Sr. 
No.

Directors of Promoter Group No. of 
Equity 
Shares 

held

% of issued Equity 
Share Capital of 

Welspun Living Limited 
(on fully diluted basis)

1 Negligible

Negligible

@

Nil Nil

 @

Nil Nil

Total 36,031 Negligible
 *In addition to above mentioned 4,865 equity shares, 20 equity shares are jointly held with 

 **In addition to the above mentioned 31,166 Equity Shares, he also hold 2,00,000 
employee stock options of the Company

 @Each of them holds 1,00,000 employee stock options of the Company

Name of 
Shareholder

Nature of 
Transaction

No. of 
Equity 
Shares

Minimum 
price ( )

Date of 
Minimum 

Price

Maximum 
price ( )

Date of 
Maximum 

Price

6.4 The aggregate shareholding of the directors and key managerial personnel of the 
Company as on the Board Meeting Date i.e. May 15, 2026 and the date of this Public 
Announcement, is as follows:

Sr. 
No.

Name Designation Number 
of Equity 

Shares held

Percentage of 
issued share 
capital (%)

1. Chairman and Non-

Negligible

Negligible
# Negligible

 * Except stated above, none of the Directors or other Key Managerial Personnel hold any 

 #

7. Intention of the Promoters and members of the Promoter Group and persons in 
control of the Company to tender Equity Shares in the Buy-back:

Intention Letter(s)

Regulations.

Sr. 
No

Name of shareholder No. of Equity 
Shares held

Maximum number of 
Equity Shares intended 

to tender

1.

Total 63,19,12,009 94,78,680

Date of 
Transaction

No. of Equity 
Shares

Nominal 
Value 
per 

share 
( )

Price 
Per 

Share

Acquisition 
/ Sale 

Consideration* 
( )

Nature of 
Transaction/

Consideration

( )

Balkrishan Gopiram Goenka, Trustee of Welspun Group Master Trust

1
inter-se transfer

1

to merger 

(which was 

with Welspun 

vide NCLT Order 
st

1

1

1

1

1

1

1

1

1

1

1

1

Exchange

Total 63,04,68,259

Maximum number of Equity Shares intended to be tendered 94,57,024

Aryabhat Vyapar Private Limited

1
pursuant to 
the scheme of 

between 
Welspun 
Tradewel Limited 

Limited

1
Tendering of 

1

Exchange

Total 14,43,750

Maximum number of Equity Shares intended to be tendered 21,656

 *(Original Cost of acquisition as per books of accounts of respective Promoter/ Member of 
Promoter Group)

8. NO DEFAULTS

 There are no defaults subsisting in payment of dividend or repayment of any term 

debentures or preference shares.

9. CONFIRMATIONS FROM THE COMPANY AS PER THE PROVISIONS OF BUY-BACK 
REGULATIONS AND THE COMPANIES ACT

9.1 

convert any outstanding employee stock ownership plans /outstanding instruments into 

make a further issue of the same kind of shares or other securities including allotment of 

within a period of six months from completion of buyback except by way of a bonus issue 

capital for a period of one year from the date of completion of payment to shareholders 
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redemption of debentures or interest payment thereon or redemption of preference shares 

subsidiary company including its own subsidiary companies or through any investment 

free reserves (including securities premium account) of the Company as per latest audited 

and members of promoter group) from the date of the this board resolution approving the 

shall not be more than twice the paid-up equity share capital and free reserves (including 

sets out a lower amount.

CONFIRMATIONS FROM THE BOARD

(�Board Resolution) 

 

when they fall due and will not be rendered insolvent within a period of one year from 

11. REPORT ADDRESSED TO THE BOARD OF DIRECTORS BY THE COMPANY�S 
AUDITORS ON PERMISSIBLE CAPITAL PAYMENT AND OPINION FORMED BY 
DIRECTORS REGARDING INSOLVENCY

 Quote

 Independent Auditor�s Report on the proposed buy back of equity shares pursuant 
to the requirements of Section 68 and Section 70 of the Companies Act, 2013 and 
Clause (xi) of Schedule I of the Securities and Exchange Board of India (Buy-back of 
Securities) Regulations, 2018 as amended

 Welspun Living Limited

Limited.

Board of Directors Responsibility

and maintenance of internal control relevant to the preparation and presentation of the 

are reasonable in the circumstances.

Auditor�s Responsibility

(ii) Whether the amount of permissible capital payment for the proposed buyback of 

within a period of one year from that date of board meeting.

misstatement.

such opinion.

the risks associated with the applicable criteria. Our procedures included the following in 

iii) Traced the amounts of paid share capital and free reserves as mentioned in 

buy-back was approved and compared the buy-back amount with the permissible 

twice the capital and its free reserves after such buyback on a standalone as well as 

that date.

viii) Obtained necessary representations from the management of the Company.

Opinion

(ii) The amount of permissible capital payment for proposed buyback of the equity 

of one year from that date of the above board meeting.

Restriction on Use

care for any other purpose or to any other person to whom this report is shown or into 
whose hands it may come. We have no responsibility to update this report for events and 
circumstances occurring after the date of this report.

Statement of determination of the amount permissible capital payment for proposed 
buyback of equity shares as at March 31, 2026

Computation of amount of permissible capital payment towards buyback of equity 
shares in compliance with Section 68(2)(c) of the Act and provisions of clause 4(i) and 
5(i)(b) under the Buyback Regulations of SEBI, based on annual audited standalone and 

Amount (Rs in Crores)

Particulars Standalone Consolidated

95.91 95.91

 - Retained earnings

ii

- -

 - Treasury shares iv

Total free reserves 3,769.90 4,360.88

Total paid-up equity share capital and free 
reserves

3,865.81 4,456.79

and free reserves.

paid up capital and free reserves.

buy back

Reserve have not been considered for the purpose of above computation.

premium.

Amount (Rs in Crores)

Standalone Consolidated

free reserves (before proposed buy-back of 
equity shares)

Total Debt
-  Non-current borrowings

-  Current borrowings

Total Debt

Total equity before proposed buy back of equity 
shares

(E)

Total equity after proposed buy back of equity 
shares

II.  Debt owned funds to paid-up capital and 
free reserves (after proposed buy back 
of equity shares) (Maximum permissible 
limit is 2:1)

FOR AND ON BEHALF OF THE BOARD

Sd/-

Dipali Goenka

(MD and CEO)

(DIN: 00007199)

Unquote

12. PRIOR APPROVALS FROM LENDERS

13. RECORD DATE AND SHAREHOLDER�S ENTITLEMENT

Eligible 
Shareholders�).

back (�

Reserved Category

General Category�).

an 

PAN�) shall be clubbed 
together for determining the category (small shareholder or general) and entitlement 

name of joint shareholders are identical. The shareholding of institutional investors 

Registrar�) as 

held under the category of �clearing members� or �corporate body margin account� or 

on behalf of clients.

tendered over and above their entitlement in other category.

or they may choose not to participate and enjoy a resultant increase in their percentage 

tendering additional shares (over and above their entitlement) and participate in the 

14. PROCESS AND METHODOLOGY FOR THE BUY-BACK

Circulars. 

 

follows

 

 DAM Capital Advisors Limited

 Tel:
 E-mail: rajesh@damcapital.in
 Website: www.damcapital.in
 Contact Person: Rajesh Tekadiwala
 CIN: 
 SEBI Registration Number:
 Validity Period:

code (�UCC

Shareholder Broker�) during normal trading hours of 

RBI�) under the 

if any.

 
 

14.7  Procedure to be followed by Shareholders holding Equity Shares in dematerialised 
form:

Clearing Corporation.



accepted.

form and TRS is not mandatory. After the receipt of the demat Equity Shares by the 
Clearing Corporation and a valid bid in the exchange bidding system, the Buyback 
shall be deemed to have been accepted, for Eligible Shareholders holding Equity 
Shares in demat form.

returned to the respective custodian depository pool account.

and/or general meeting resolutions).

14.8 Procedure to be followed by registered Equity Shareholders holding Equity Shares 
in the physical form:

are in joint names) in the same order in which they hold the shares (ii) original share 

signatures registered with the Company) and duly witnessed at the appropriate 

regard. The Registrar will verify such bids based on the documents submitted on a daily 

www.nseinda.com

restraint order of the court for transfer/ sale and/or title in respect of which is otherwise 

under process as per the provisions of law or otherwise.

15. METHOD OF SETTLEMENT

in the secondary market.

bids settled through custodians will be transferred to the settlement bank account of the 

and the Clearing Corporation from time to time.

unaccepted blocked shares in the demat account of the shareholder and all blocked 
shares mentioned in the accepted bid will be transferred directly to the escrow account of 
the Company (the �Demat Escrow Account

account for onward transfer to the shareholder.

unaccepted shares in target depository. The source depository will not be able to release 

received from the Clearing Corporation or automatically generated after matching with 

as per the communication/ message received from target depository to the extent of 

Clearing Corporation settlement account in target depository on settlement date.

Registrar. 

16. COMPLIANCE OFFICER

 Ms. Shraddha Popat

 Welspun Living Limited
th

 Tel No.

 E-mail ID

17. REGISTRAR TO THE BUY-BACK AND INVESTOR SERVICE CENTRE

 

 MUFG INTIME INDIA PRIVATE LIMITED

 (Formerly Link Intime India Private Limited)

 Tel  Fax:

 E-mail:

 Investor Grievance E-mail

 Website:

 Contact Person:

 SEBI Registration Number:

 Validity Period:

 CIN:

18. MANAGER TO THE BUY-BACK

 

 DAM Capital Advisors Limited

 Tel:

 E-mail:

 Website: www.damcapital.in

 Contact Person:

 SEBI Registration Number:

 Validity Period:

 CIN:

19. DIRECTORS RESPONSIBILITY

not contain any misleading information.

WELSPUN LIVING LIMITED

Dipali Goenka Rajesh Mandawewala Shraddha Popat

Date: 

Place: 
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